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. to . pay him subsistence allowance

the agpplicant and Shri B.Das, learned
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Addl.Standing Counsel for the Respondentd./owed Jv Ble Crudes.

Applicant, by filing thig O.aA.

has sought directions to the respondents

13.1.1994 and has also sought directions§

to the respondents to serve a copy of the

charge sheet on him, To-day Shri BeDe.as,
AeSeCe has furnished a copy Of letter
dated 15.3.2002 from Respondent No.4,
wherein it has been stated that the
applicant has been removed from service
vide order dated 4.7.1998 and has been

paid ex gratia compensation for the
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period from 13.161997 t0 4,7.1998. The
said letter is taken on record.

In view of the fact that the
applicant has already been removed from

service, the relief claimed by him for

Subrpinfennce 2

grant of suspeneagg allowance has kecOme

infructuous. The O.A. is, therefore,

dismissed. as~RfrretuQuas,. O costs.
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